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MA No. 440/2017 IN CP No. 716/I&BP/NCLT/MB/MAH/2017

Corrigendum to the Orders dated 10.10.2017 & 18.10.2017 sought by the
Petitioner’s Counsel for correction of the Orders dated 10.10.2017 and 18.10.2017,
for deletion of word ‘Interim’ prefix to the Resolution Professional, this Bench
having found that mistake has crept in mentioning Resolution Professional as
Interim Resolution Professional, the corrigendum has been given to the same as

below:
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In the Order dated 10.10.2017, the word/abbreviation ‘IRP’ mentioned in the
eighth line of the first para of the order is hereby corrected as “Insolvency

Resolution Professional” by replacing ‘IRP’.

Likewise, in the Order dated 18.10.2017, in the second line of the order, the
phrase ‘Interim Resolution Professional’ is hereby corrected as ‘Insolvency

Resolution Professional’.

Accordingly, this MA 440/2017 in CP 716/2017 is hereby disposed of.
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